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SHRI S. B. CHAVAN: Madam, I have
no objection. Let them discuss it among
themselves and thereafter, we can discuss
it because I do not want to hustle the
whole thing. But, at the same time, 1
am not opposed to having an internal dis-
cussion and thereafter, whenever they feel
during the course of the day, it can be
discussed because I do not want that it
should become necessary for the Govern-
ment to repromulgate the Ordinance. That
is the only po.nt because of which 1 would
like to have their co-operation.

SHRI V. GOPALSAMY (Tamil Nadu) :
We will cooperate. (Interruptions)

THE DEPUTY CHAIRMAN: Okay.
Everybody is going to cooperate. Now,
Mr. Gurudas Das Gupta. (Interruptions)
Mr. Gurudas Das Gupta, what is your
Division Number? (Interruptions)

=N WEFRT ATIA TH G AR (IR

g3m) @ #=9 .. . (waww)

-2 4}‘;‘5 , - ’," ,'.,:V:o}“}}’/;;u;j’

Govnernment

1]
b6 v lwly an -4
cLEER e, LA
e

Srawrafy o ol & st A AE TR
tramEiaw )y ... (swaaw)

ot WiFAT ABTT I§ A AW ¢ A=W,
0% fame | (awemw)

PPN S S
u'“y;bb’,' .- E&V.‘Ug- ('vjé"

grawwfa : 7, St A & qam § e,
ITH e T

st WEME AEEA I% d owaw  dem,
& 393 9197 ¥ 98 O FgT IIgaT § |

‘-:J’—"’:'ln/’u.':/u“‘:'bf/&
o el 2L UIL- L
Uy
Iwmwmfa . @ FgAT & ... (TEEw)
T, 7 go W & | Tew off, a9 A o

.. . (wo=Ew)

st diger aEw IE HE awew : de,
... (wwauw) AEy g arq @ G §
oo (TFET)

[20 DEC. 1994}

Bill

. o . «s o s

M- PSP S
-’ . »

;‘;‘.O. “MMV e .KM
Co W i

quawnfa : A8, AV A g @,
A T8N § | AT TR 09 S )

ot HigWE qEEA IF W ATAN : W,
& omas wreAw ¥ 97 A9 AN A g o
w9 R ATIA AFF A T AH F A7 -
& e Qo &7 Far o § 7., (swwEw)
= I FE g

.

o b . 'r‘f”}!: Lo I P

WEY DTN S g AT
V- "’,,/,‘->,; ' ¥ B [y
Ey PN sl

e o "a.‘.’.-ﬁiwm q_,p_;f{)kfg/

—

Clarification on the Statement by Minister
Gian Prakash Committee Report

SHRI GURUDAS DAS GUPTA (West
Bengal) : Madam, it is really very inter-
esting to find the hon. Prime Minister in
the House, listening to our discussion,
may be, for the first time. Such great jm-
portance is being given by him to the
discussion that is taking place in this
House. Otherwise, this House has always
been considered not only as a Second
Chamber, but also as a second-rate Cham-
ber. I take the presence of the hon.
Prime Minister as a sign of departure.
The point, Madam, is : Is the Government
sericusly interested in having a discussion
and formulating a national policy and ap-
proach with regard to corruption in high
places and abuse of power and restoring
accountability in the system which is un-
mistakably disappearing at a rapid pace?

If the Government is really interested in-

having a discussion on the issue, then,
Madam, I believe it should have acted in
a much different way. There could have
been a debate and discussion, and the dis-
cussion could have been fruitful, if all the
papers and the Report had been made
avalable to us. From the very fact that
the papers and the Report have not been
made available to us. I am constrained to
believe that there is an attempt to hold
up, and, Madam, if I may use the word,

an attempt to cover up. There is a much
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greater danger today in this country than
the problem of corruption. It goes with-
out saying that there have been a num-
ber of swindles, a number of scandals, a
number of cases of massive corruption, a
number of cases of unprecedented misuse
of power by the psople holding impor-
tant positions in the Government and the
Administration. I am constrained to say
that this is a Government which lacks in
determination, which lacks in direction in
dealing w.th the problem of corruption
and the abuse of power. On the other
hand, Madam, I believe that we ne=d for-
mulation of a national approach, we nczed
formulation of a national initiative to
halt the process of degeneration. Since ]
am constrained to believe that the Govern-
ment is not interested in having a free
and fair discussion, my first question is:
Is the Government honest? Is the Gov-
ernment sincere? If the Government is
sincere and honest, why is it that the
Minister, who had been named in the
Report, as has been referred to, has not
resigned on th's bacis? The very fact
that the hon. Minister held responsible by
the Report, referred to in the Statement,
has not resigned or has not been dis-
missed is a singular, all powerful proof of
lack of sincerity and purpose on the part
of those who matter in the country.

SHRI GHUFRAN AZAM (Madhya
Pradesh) : In your opinion.

" SHRT GURUDAS DAS GUPTA: Yes,
in my opin‘on.

SHRI ASHOK MITRA (West Bengui):
That is the opinion of the country.

. SHRI GURUDAS DAS GUPTA :
Madam, therefore, the point is : Is not the
Government without a direction? Is nct
the Government without a determination?
Is the Government without a purnose ? Is
not the Government moving in a direction-
less path? Madam, I am constrained to
say that this is a Goverrment which is
playing hide-and-seek with the Parliament
and the Parliamentary system, When the
country has lost not less than 700 crores
of rupees, when the common people have
lost money because of the high price of
sugar, when the country has seen the election
results in a number of States in which the
leading political party has lost electiors, is
it not the proper and appropriate time
for the Government ...(Interruptions). ..

SHRI K. M. KHAN (Andhra Pradesh):
Madam, is he asked to seek clarifications
or to make a speech?

THE DEPUTY CHATRMAN: Guiri-
dasji, you confine yourself to the subject
and raise the matter relating to the coun-
try at some other point of time.

SHRI GURUDAS DAS GUPTA :
Madam, I hope you are the hon. Chair-
person to take note of whether I am

- . 4!

[RAJYA SABHA]

Bill 296

speaking appropriately or inappropriately;
whether I am violating any nmorm or not.
it is for the hon. Chairpeisoa to decide.

MISS SAROJ KHAPARDE (Maha-
rashira) : You are violating.

SHRI GURUDAS DAS GUPTA :
Madam, therefore, I believe that ths state-
menf, which has been issued yesterday, is
a miserable expiession ot dishonesty of
purpose. ...(Iaterruptions) ... 1 formulate
the question. Why doesn’t the Govern-
ment place the Report on the Table of the
House? Why does the Government hold
back the information? Why is it that we
have to come across newspaper statements
made by a number of retired officials and
also by Mr. Aatony saying that this issue
had been taken up with the Prime Miris-
ter’'s Office? This lim'tation on our in-
format:on really puts a lim.taton on the
dimensions of the discussions which is tak-
ing place today. Therefore, I wish the
limitation be withd:sawn, there should be
no hold-up and the Government shuold
place before the Houe all the documents
related to the massive fraud which has
taken place.

Macam, is it net true that the sia’ement
stated that there was no mala fide inten-
ton? This is the statement made by
Bhuvanesh  Chaturvediji, the  most
hon. Minister of State, looking after the
work of the Prme Minister’s Office. Is
his statement honourable? Has he made
an honourable statement ? Is it consistent
with the facts? I am not in power,
Madam. Am I in power, Madem? (Inter-
ruptions). . .Madam Deputy Chairperson.
am T in power to refer to the Repor und
quote a passage? The Report says that
whenev;r the Government flawed in taking
a decision on sugar import, there was a
rise in the international price of sugar.
The international traders were regulraly
getting information  about the trends in
decision making. What else could have
been a proof for the collosal loss? (Inter
ruptions) ...

_ THE DEPUTY CHAIRMAN : Mr. Gury-
das Das Gupta, please ke brief.

SI'RT GURUDAS DAS GUPTA :
My question is: How has the Govern-
ment come to the conclusion thst there
v/ 1o mala fide intertion when the Com-
11t.ce that looked into the problem had
made a categorical statement that the de-
cision or delibsration or the nature of the
“scussion  was lea~d to the international
lobby of sugar barons? Tharefore, there
was a mala fide intertion. There was a
criminal conspiracy. (Interruptions) ...

SHRI SURINDER KUMAR SINGLA

(Pquab) : You ask your question. (Inter-
ruptions) ... e
MISS SARQI FITAPARDE : Madam

Deputy Chairmen, we are wot students of
Political = Science. (Interruptions)
: «IIH;)"-‘; “cse
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SHRI GURUDAS DAS GUPTA : lobby. Madam, jt has been stated that the
When the Government is found to be

wanting, ..

THE DEPUTY CHAIRMAN: DPlease
put your question.

SHRI GURUDAS DAS GUPTA :
....it is for the hon. Members to come
to the aid of the Government becauss,
after all, it is our own Goverzment, the
Government of the country as a whole.

THE DEPUTY CHAIRMAN : Mr.
Gurudas Das Gupta, if you covline your
w'f to the question, then, T am sure, you
will get an answer. 1f you make a speech,

you may not get an apsSwer. (Interrup-
tions) . ..
SHRI GURUDAS DAS GUPTA :

I am totally confining _myself to the ques-

tion. M question is: How has Mr.
Chatu:';:}i,i coms to the concluzion that
there was... (Ir.crruptions) ...

SHRIMATI JAYANTHI NATARAIAN
(Tami! Nadu): He has got three more
pages, Madam.

SHRI GURUDAS DAS GUPTA :
Madam, my quéstion 1s: How has Mr.
Chaturvedi come to the conclusion ...
(Interruptiois)

SHRI. TRILOKI NATH CHATUR-
VEDI: Which Chaturvedi? You polnt out
by name.

HRI GURUDAS DAS GUPTA :
MyS point is: How has Mr. Chatuivedi
come to the conclusion that there was DO
mala fide intention ? (Interruptions) . . .

RI JAGESH DESAI (Maharashtra) :
Msgzlim, 1 am on a point of order. (Inter-
ruptions) ... Madam, 1 am on a point of
order, (Interruptions)

THE DEPUTY CHAIRMAN: Just one
minute. What s it? _—

LRI TAGESH DESAI: My pomt O
ordser is that there cannot be a repetltlct)n.
He has already said that. You can stop
him from repeating the same again and
again.

; DEPUTY CHAIRMAN: May be,
heT};IFpricking the other Chaturvediji be-
cause he was earlier the CAG.

SHRI GURUDAS DAS GUPTIt\‘ :
Madam, my poict is: How has Mr. ‘B u-
vanash Chaturvedi, the hon. Mini sther,
made such a miscrable statement { qt
there was no mala fide mtentton’when' d‘
was mads clear by the person wid made
the Report that regularly tche pro've?d!r_xgs
and the paturc and ‘irend of the‘d}’smeston
in the CCr were veing leaked out? Thegc{;
fore, 1 hold this Government responsible
for leaking out these things to the ba\%rlxs
of international  suzar 1lobby “to enavitg
them to eain rrofif, You nave colluded w h
the domestic sugar lobby. You have collude
with. the ingernational, wultinational, sugar

Prime Minister’s Office did not know of
it. I would razise this question : How did
you come to the conclusion that the Prime
Minister's Office did not know of it? My
third question is: How was the Prime
Minister’s Office not aware of it when the
minuies of the CCP were sent to the
Pume Minister's Office? All the minutes
had been sent to the Prime Minister’s
Office. The movement of the prices of
essential commodities includ ng sugar used
to be regularly monitored by the Econo-
mic Intelligence Agency and the reports
of the Economic Intelligence Agency were
regularly sent to the PMO and to the
Principal Secreitary of the Prime Minister’s
Secretariat. Lastly it is also true that the
Prime Minister’s Secretariat has a cell to
look after the market cond:t'ons of the
country. Therefore, putting these three
points together, my question to the hon.
Minister 1s: How has he made such a
statement that the Prime Minstar’s Office
never knew of it? Madam, four Ministries
have been indicated—Food. Agriculture,
Commerce and Finance. The enfire Gov-
ernment is under a cloud of suspicion.
My next question is: it true that some-
body in the Prime Minister’s Sccretariat is
closely connected with the person who has
made the Report? Is it true that soms-
body in the Prime Minister’s Secretairat
picked up friend hip and has commercial
transactions and regular communication
with the person who drafted the Report?
If it is so, then there has been a deli-
berate attempt to shield the Prime Minis-
ter’s Office—I am not speaking of the
Prime Minister ind'vidually, I am speak-
ing of the Prime Minister’s Office. It is
because of th's connsction and because of
this common interest that the Prime
Minister’s Office did not take action and
this connection did not get reflected in the
Report. Lastly, my question is: If the
Government is serious let it take action
immediately. Is the Government inter-
ested in taking action against the official?
If the previous Cabinet Secretary gave
wrong information, let us proceed against
him. If the Food Sscretary has colluded,
we can proceed against him. If the Prin-
cipal Secretary of the Prime Ministers
Office has failed to recognis: this as a
conspiracy, let us take action against him.
Is the Government ready? Therefore, it is
in terms of these connections of the Gov-
ernment that its bona fides will be judged.
That is why I take this statement as a dis-
honest statement, a statement of collusive
manipulation and a statement that has
totally distorted the facts a statement aim-
ed at shielding the most important people,
some of whom are unfortunately allowed
around thz Prime Minister of the coun-
try, Mr. Narasimha Rao.

THE DEPUTY CHAIRMAN: Mr..
Chimanbhai Mehta.
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Bakht will speak. I will call him at an
appropriate time.
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DR. BIPLAB DASGUPTA (West Ben-
gal) : Madam, what about my name

THE DEPUTY CHAIRMAN: Your
name is there. I canont announce the list
in advance. It is entirely my prerogative
and I have a right to look after the list,
If you don't trust me, it is up to you.

SHRI CHIMANBHAI MEHTA (Guja-
rat): Madam, I am not gomg to make a
speech. 1 want to put specific questious
on the sugar scandal and corruption, in
general, because it flows from this state-
ment. Parliament has been d:scussing for
days about this sugar scam. The statement
is here. May I put a question to the hon.
Minister ? If there is nothing mala fide
and if you are so sure about it, would you
hand over the entire investigation to a
sitting Supreme Court Judge? One party
may allege something against you. Another

[RATYA SABHA]
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party can conclude something else. So,
why don’t you appoint a Supreme Court.
Judge to investigate into the matter and
get a clear cut verdict on ths isisue? One
scam or the other is happening in our
country. Parliament has been discussing
this since the last two years and I get my-
self involved in this d.scussion against my
desire. Why don’t you give th's autho-
rity to Lok Pal? Let them take care of
everything. Why do you waste the time
of Parliament which has to do so many
other things? But we are mainly discus-
sing about scandals. The Prime Minister
is here. He is prepared to come under
the jurisd'cton of Lok Pal. Let him say
that the Bill is coming postvely in the
next Szssion so that we don’t waste time,
so that scandals do not become a major
issue in elections; let there be some other
issues as well: Now it is abvious that the
Cabinet Comm'ttee on Prices knew about
the shortage of sugar in December, that is,
six months before the imports took place.
It is Mr. Saifullah, the then Cabinet
Secretary. ...

Faawata : Jr7 aq Ay

SHRT CHIMANBHATI MEHTA: I will
not mention the name. According to
him, (Interruptions)
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THE DEPUTY CHAIRMAN : It is our
tradition. Generally, we don’t take names.
So, why should we unnecessarily change
our pract.ce?

SHRI SIKANDER BAKHT: But it is
nothing against the rules.

THE DEPUTY CHAIRMAN: I am
saying that nobody’s name should be
there.

SHRI CHIMANBHAIL MEHTA) :
Madam, according to him the PMO was
informsd about the December meeting of
the Cabinet Committee on prices. With
all humility, 1T would like to know whe-
ther the Prime M'n’ster was not informed
even though the PMO was informed. It is
because 1 don’t want anyone fo become
vulnerable in such matters, I would like
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to know whether the Ministers read mews-
papers at all. Are the new:pap:r clippings
placed before them? When everybody
in the country knew about the shoriage
of sugar, how is it that the PMO was
not aware of this shortage? On this ques-
tion, I am prepared to be gullible. But
how can vyou make the who'e country
gullible? Therefore, taking in‘o considera-
tion the fact that the pesople are not going
to beleve that the PMO was not aware of
this situation, they hav= to think that
newspoapers are not being read by the
Ministers that newspaper clippings never
come to them and that they keep them-
selves totally out of the picture due to
var.ous factors and reasons. Now. a very
important question is. why it is that Mr.
Kalp Nath Rai himself onposed the import
of sugar in December when he was aware
that there was shortace and when the
entire country was saving that the Minis-
ter was ‘n collusion with the sugar lobby.
Well, for the sake of prnoriety, because
he opnosed the imnort of suear when
Mr. Anftony demanded it, should he not
resian? T he does rot resign. why should
not his resienat’on be asked for? T don’t
want to rem‘'nd vou of onr tradition. of
Jawahar Lal Nehru, Deshmukh. Krishna-
machari and other people. When the
whole counfry s on fire and when one
Minister was clearly indicted. what is
wrong in getting him out of the Council
of Ministers and setting an example?

Madam, the PAC had prevented the
Food Corporation of India from imvort-
ing the sugar. But the PAC had not pre-
vented the imvort of sugar., The FCI
may not ‘mport. Others may import. But
why should Mr. Kalp Nath Rai opnpose
imoort of sugar by anybody. for what rea-
son? Was it pertaining to the aericul-
turists? If it was so. it was the iob of
Mr. Balram Jakhar, Mr. Rai ‘s th= Food
Minister. He s not the Aericultnre
Min'ster. And would svear grow within
three months? Could it bhe crushed?
Conld we mest the shortaee of sugar with-
in that time? H= says th~t =72 can produce
more sugar. It was no* ross'ble. Thev
knew it. Tt immlies questcts of reason-
able doubt. T am not saying that he is
the final culor't. He can have a chance.
He is also demanding an =nquiry by a
Supreme Conrt Judee. Tt ‘s verv gond
that he is also demanding for it. Bnt in
the meanwhile. let him come out of h's

Ministry, This is the min‘imum that he
can do.
Mr. Bhuvnesh Chaturvedi, the Minister

has made a m’stake in affirmng i7" the
statement that there is no mala fide in
th's mess. I have given the fac's. But on
what bas’s did he come to the corclusion
that there is no mala fide, particularly

{20 DEC. 19894] ~ e N 02
looking at the circumstances and -the
December shortage being reported by

everybody, the country knowing about it,
the international fraders knowng about
it, the sugar lobby knowing about it and
money being minted? Tt is not correct on
the part of Mr. Bhuvnesh Chaturvedi to
say that there is no mala fide. 1 know
Mr. Bhunvesh Chaturvedi very well. He
is an honourable Minister and I don’t
want {o make any sarcastic remarks
aga‘nst him. But he has wrongly conclud-
ed and evonerated h's colleagues who are
also involved in this issue.

Thank you, Madam.
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arg fedl ife & soferm & ) s wely
Wi, a WX I gh 9w
fara® & &) S8 Y w1 gatae d g
t frodi wiigw w9 oW 39 W 9l TN
FrFfag T 431 ur giw 9 & o9 & g
TAR] S T | .o

AL

AT T FFS X T § 1 TR Fegife-
FARM Y G0 TS ) TGN I AT AT FIVE,
“Motives for deliberately delaying deci-
sions have been impwted and it has been
said that some beneficiaries of the inflated
import prices have made money at the
cost of the country.  Similarly, releases
were manipulated to jack up prices and

allow extra profits to mill owners”. .

UZ FITH! qAFIOT § | —

“Similarly, releasss were manipulated to
jack up prices and allow extra profit to
m'll owners.”

7g wOHT aFEy ¢ A wifEe ¥ vy g fF
Fr5 germies 5 B ommoamws ¥ P oo

fravd § gy R AR
AR g o 3T T
R UE NGRS B L -8
fir frdy F adw 7 e 8 T I F
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tive lapses.
et 8w &

After all the eXergisds have beén cOm-

pleted suitable action will be taken.

ag A9 e faar 8, 9w fad gam &
t f5 w-en efafeae & fedafai o,
gt ff 1w §, wfwat 3R ST &fag o
A o7 g @ o ¢ 5 e
¥ A o gl q¢ Sww ¥, FAlwEfrafady
&, 77 Ffsfaafd g § @ =®
frmat favvmd 1 frimd el 7 faad
w a1 & foed 7 fardy 7 &Y ol fewr &

#5 oY sran< ¥ qqr &, F dfF v fi g4
A AgaT ¥ qER 931 ¥ ¥ a7 fon, afw
N ag & o az A 3@ FON | FT G ?
afy sva|w T fe ooiw € F @ & @rr
Iy g Al ard adRe § fyu-fyw
qC g B aFA 2, A0 qiT &7 ey, §
e §T @ afrw ARk A gwa A
Fr fedfid % o fedifo @ & efro-diay
FF R M A Alg ¥ oga " R F fag
&t wft &, 0 FIR a7 I @I 7 FAW
gafan & aga & feomgds sma wd@
Fn & Prvet won wigm 5o sae A
g, fm wARg A F A A ¥
fagrar s grar f5 gk 9aA 94 oA
&y 9 W oy N AT ¥ § agw
fs wg giw 5 & 5l w9 ¥ T
s AT, I9F NT A AT Q7 B MAY
& FNTE

IqawTaia | »f g W WA L.

o At wEw wrae o Sfew @7 98 ¢
fg fo7 Al F 392 F9 a9 &, T B A
g (o, Ay a AN | | ) Ry 6w ¥
fr g -l 7wl W g ot A
Hiw A TrE Fe AT e gl A F o
¥ gra Tl a0 7, G AT BrE-
.. w3 e, FAFT VG AT WY
SO | W AW, G8 §6 -39 A & afe
¥ A A 43 2, I ST 0w
£ifg | oF SiE-M fodr gl 1 W §%
qvagdfmaafmadi g v am g &7

The entire Cabinet is in doubt.

ot FETET A ey AIM) ¢ AT

TRt A, 17 JAE 1994 BT FOT Ha©

¥ fydlger I3 # ofie ¥ uw fanf wam-

20—42 RSS/ND/96

{20 DEC. 1994] o w n‘w*
The report has elso identified administra-

farr g5 ot Ree erate off 67T Wil 4R
A frafr g€ off 1 S g oy a0 i oF mg
F AT gmA Gl F ww i seg A g
w1 ag faid s qTgEs, 1994 F1 5wgT ¥ 7€ |
5 AFTAL T AFTL AR T & 54y, 20 fewwa,
TEGT A7 WY & 0, TR e N 6w
i &Y a & @17 F wdady & ? & ey
FmATT 9T F 937 F wene AE S T 79 T
5 & f5 Sar ow iz F1 guw faaw Qg
T FaF @13, AT G F GTT A AT A
F T a8 FA@E w3 IT o w6 1R
X T &7 Sea¥ NAT wadi off  wEy g 5w
TENT i WA oww gl o w1 s
w@ FifE St 5 qma S R & fad
¥ wg o § fo Ffave w% o Wi,
Ry W, Anfer Al & AR qeeeE
gfaae ¥R, @ Al 7 fewdT T qeEy
oy & Difew ¥ a7 diawesr & Hifeg ¥ < A
Foft F e § FE e W€ srwioe o
& ag o sprer =g, fAREER naE Har Y
¥ 5 7= swwmor 9RE F 9 U §, 98 9§y
g5 wam § il o wwiw w90 ¥ Fg-aE
g 781 ¢ 5 fozw giadss e warg nelr
F BT F%F qF §F A0 59 G99 A FE A
FH faqeyae &, vror Trfue € daR,
g W AR wigm whha, wER o
T ya-firerrr fF o o3 fom A & s
Famy A M A faQrag  ar) AR
ATFL 1993 ¥ AHT W4T 1994 IF FAY
FQa-wh 6 WGl &v 97 R Faa @
fiF o & s fEa sy 9w e T o
WA ¥ g ) Sy g 8, feeer
qA T A oA whE 99, FhF-Fia
19.50 ®I-20 @@¥ fwer @F  Iawy
A gl o st Fodd § o wy v @
fr sm% waeesq, WoRal ¥ yHRE afg ¥
¥ faqanfaai @1 & smm gar | ¥ 4@
st w1 Tigar §—TOE ¥ 55 93w g, =t
VIR wIEE o7 ¥ g7 S o A ag @ B
Fidt 7 wfilfer afg & Iva far-mfasl Y
wradr g § s =t § B e fpefaer
fag-mfasi F1 waa gar A7 fagen o7 foa-
wifAE] F1 WA gH T Al w7 FEY
ar g fa 4gvfrt$ﬁ3a‘r¢'€fam & 38
FAT A FEL T 8, 5 T FNE & T
TwA w gk wfgw f5 fow o faer-
miad Y @y FIT g SH oy

wrEQ e, T et g ?
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e e € w A dr-delie et win
gfF A W amE 7@ F froda ¥ ge frora
F%1 q9g & 9 fowdl § gig g Swwt ow s
MATET B OFWE 91 0§ wg W S
& T & Frow, St ¥ osww
& prew, §3E F qwT F wew g ¢ ag
Maftaar foe s & Wy gs, wwwr @@
OO q7 7 @ §6E § yuig A ft we
'_ﬁ¢ ’
=T, 97 9 § fe o gy ¥ ar whawew
Y fadie ¥ & SnAAer g wata, S T@E-
wdt ¥ Age ®, wwaddr o @ feae-fadm #
I FTA1 §, 98 9l g war § | gataw §
et § fF wenawet oft, siqiear 5t gy
Qg TR AN, AlHw A A O | wemdy
W g cﬁﬂ it w7 Fhaw g Rl
¥ 1952, A9 @AW slulaaw 1952 oY 8,
¥ wraia PhW F1E & f5di oo ¥ @ mudy
BT FTE T | AT A E B g dem
W S He A W ol wfo ) g &
YAy g @ § & oq 9 gwiw avd) fagea
g o &Y 9w aw waw F i e quge o s
s T & gF O wiafe Y o ) o g
g W oy 94T A mr“r 9 & Fim s
gl R F wwwe wE mfaw «iw g
wifen 1 & siwat =vgar § B rafas wiw ey
& srEdr St #t Fr wrafe & ww A gf
a9 SHFA w7 RAE § ot qunand s1ataw
g @t § o fes gemwddt & faan-fadaa ¥ and
T § 1 5 Fatad ) wE {1 ogd 9 3
¥ g s gw F) sfas ag feg 1 Ry
o & o o A a6 g qaraty o9 @ ?
Q% "dl , THEAR IFT, wAd M H o  fip
I 17 AT aw, 20 el a5 WA W
gEaE wa fFQ 1 st avd wdie 8% wuie-
wE SN A st ® A v v ?oard g
‘g% g a9 gewwel 3 gifew & wwwmd ¥
“qmi Agy et w7 ol St Wy S wwaa
‘e & W fFard wgaed o fam ¥
‘I TAR T W)W E 7 wwd NS 9 A
Y & S SmAnET A T ITE WA s
% vay w1l & sgdt o ¥ wEr
BB ¥ waw 3 wEAw agad of @R
REFT AT & A & 9% g3 gy g ) 17
“qurd %) Fawfe § @me frar g & Be s
feavé seEar e § A8) @) s, Sum-
W ¥ arfer ¥ frlt Al W A @ o

N
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wfig
§ sqyaad; o) § & 3w 999 ¥ sxR wgw )

- THE DEPUTY CHAIRMA’\I Dr. Blplab
Dasgupta.

DR. BIPLAB DASGUPTA : Madam, let
me frankly admit at the outset that I am
very much confused. 1 was one of the
first to rush to the Library when [ heard
that the report had been placed in the
Library. 1 have gone through it. 1 have
taken notes and I have it on mv computer.
When 1 see the statement given by Mr,
Chaturvedi or even the comments by the
Prime Minister which have come cut in
the Press, I see nothing common bhetween
the two. I was wondering whether the
Government has one report for the Library
and another, on the basis of which the
statement has been given. There are no
similarities between the two. For instance,
when I read the report last night. I found
it clearly and precisely points the needle of
suspicion towards the Food Minister Mr.
Kalp Nath Rai. 1 am coming to it later,
But, even by assuming for the sake of
argument that the Minister is not corrupt
is right, there is no mala fide about it. 1
find no justification for allowing this Minis-
ter to continue in this position until now,
two and a half months after the report was
submitted, For instance, the Report im-
plies that this scam involves six thousand
crores of rupees. It gives a calculation
that one rupee increase in the market price
means 70 crores of rupees per month for
the sugar industry. It means if we make
the calculations for one vear, it comes to
Rs. 750 crores. If we ‘ake into account
the price rise from October—November to
May, when it. was around Rs. 20. even if
you put that increase at Rs. 8, this amounts
to exactly Rs. 6,000 crores. This amount
of money, this Minister has allowed the
sugar industry to loot. The Report also
says very categorically that the Minister
is entirely responsible for the sugar crisis.
He is entirely responsible and nobody else.
It exonerates the Food Sccretary. The
Food Secretary was blamed by the Mmmter
on the floor of the House saying, °‘He is
responsible for every thing’, ‘has been
motivated’.

-All the foul mouthed things were said here.
But now the Report says that the Food
Secretary had nothing to do with it and
put the entire responsibility fairly and
squarely on the Minister.

THE DEPUTY CHAIRMAN : The ques-
tion is ... (Interruptions).

DR. BIPLAB DASGUPTA : After this
kind of allegation, which has come against
the Minister, how can the \huster coutinue
in office? Now the suspicion is certainly
against him because the Report says that
the Mipister missed no opportunity to frus-
trate any idea of importing sugar. Why?
It ‘says on page 91 . 5. Unterruptions) .. .
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even after a = note wag given.to._ him, he

took 18 days ...(Interruptions). . .- Madam. -

why? The Report also says ‘that ihe
Minister constantly wanted higa prices ‘for
sugar industry. He thought the prices were
low. He was quite happy to raise the
price to Rs. 20, Now the gquestion 1s:
Why did he want the high price for sugar
when it was at the cost of the Indian
consumers to the extent of Rs. 6,000 crores.
the amount which has been mentioned ?
The Report also says that the Minister
repeatedly wanted to curtwl the allocation
of sugar to the public distribution system
and again and again in his various notes
and various statements, he stated that we
should curtail the consumption of sugar.
He wanted to curtail whatever liftle
sugar was avaiflable for an average Indian
consumer. And quite forcefully he
insisted on that. The Report says had
it been accepted the prices would have
gone upto Rs. 20 and it would have been
a disaster to the Indian consumers. The
Report also says—this has not been men-
tioned by anybody else — on page 95,
paragraph 6.4, that the Minister had
shown favour to one or two sugar mills.
(Interruptions).

The Minister showed favour to one or
two sugar mills.

THE DEPUTY CHAIRMAN: It is
not there now.

DR. BIPLAB DASGUPTA : Please,
consult your Report. The Minister show-
ed favour .. (Interruptions) ... The
Report specifically says that he showed
fayour to one or two mills in releasing
sugar. It is mentioned in this Report.
Why did he show.favour? In order to
justify his case, he also gave concocted
figures of sugar production. He gave
figures that were different from those
given by the various State Governments
and different departments. He cooked his
own figures to justify his own position
of not having imports. Can any normal
person, with minimum administrative
knowledge do this? So, the major suspi-
cion is directed towards this  Minister.
If that is the case, why the Prime Minis-
ter has waited for such a long time, it
defies my understanding. It also put the
entire Ministry umder a spell of -doubt.
I find it very unusual .
Minster is not asking the Minister to sub-
mit his resignation letter which 1is the
parliamentary practice all over the world.
The Prime Minister is going in a round
about was to . secure his resignation.
Why is he not asking some of his Minis-
ters to resign? The Prime Minister....
(Interruptions) .... . .
SHRI JAGESH DESAI : Madam, this
should be expunged. .

DR. BIPLAB DASGUPTA: When: the
Prime Minister ia-in the. House. the Cong-
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ress Members are very vocal .
tions): : '

"THE DEPUTY CHAIRMAN : What di¢
he say? o

««{Interrup= 1
&

n

L

DR. BIPLAB DASGUPTA : Madam, 1
am repeating what I said. What 1 said
is this: Rather than asking the Minister
to resign directly which is the prerogative
of the Prime Minister~—he should have
done it directly—rather than doing it that
way, he is going in a round about way.

THE DEPUTY CHAIRMAN: Just a
minute. !

. DR. BIPLAB DASGUPTA : He is go-
ing in a round about way of collecting the
resignation letters from different Ministers
and then putting pressure on Kalpnath Rai
to resign. Why should he do that?
(Interruptions) -

THE DEPUTY CHAIRMAN : Mr. Das-
gupta, just a minute. You confine your-
self to the subject matter.

DR. BIPLAB DASGUPTA: I am con::
fining myself entirely to the subject matter.”

_THE DEPUTY CHAIRMAN: Just a
minute. What the Prime Minister is do-
ing, what he is not doing regarding his
Cab.net, that is his prerogative. You have
no business to talk about it. You don't-
mention that.

-

&

DR. BIPLAB DASGUPTA: I find it
very odd, Madam. ... (Interruption) ...

THE DEPUTY CHAIRMAN: You
don’t mention it.

DR. BIPLAB DASGUPTA :. .the Prime
Minister is not doing what is normal.. He
is going in a round about way.

SHRI E. BALANANDAN (Kerala) :
We are also concerned. ’

THE DEPUTY CHAIRMAN: Please.
fi %;n not allowing. You cannot substan-
ate. -

DR. BIPLAB DASGUPTA: Madam, I.
can substantiate. .

THE DEPUTY CHAIRMAN : Mr. Bip-
lab Dasgupta, anything which you say,
you should be able to substantiate it. You
do not know these things. You are just
referring to the newspaper reports. If you
can substantiate it, all right. .

DR. BIPLAB DASGUPTA: It has
amply come out in the newspapers. Then,
Madam, the Prime Minister also has to
take the responsibilty of a few other
things. For example, the Report catego-
rically says that the Ministers in his Gov-
ernmjent . are- irresponsible. They do not -

want to take the responsibility, according.-

to.page 84, para, 54 of the Report; .The
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Ministers do not want to take the respog-
sbility. They pass on the buck. And it
particularly mentions several Minisiries—
Finance, Commerce, Food, Civil Supplies,
and Agriculture. The question is: Why
do they pass on the buck? 1Is he heading
a Government where no Minister is res-
ponsible, no one takes an overall view
for the betterment of ths country? This
is the question which 1 also raise with the
Prime Minister.

Lastly, Madam, this Report iries to say
that the Prime Minister had no knowledge,
neither the Min'ster of Food, nor the
Minister of Supplies, nor the Cabinet
Secretary, nor the Sccretary to the Prime
Minister brouhgt it to his knowledge. It
also says, as somebody has already men-
tioned, it seems that those who are work-
ing in the Prime Minister’s Office do not
read newspaeprs. They do not even watch
television. But, as far as Mr. Antony 1s
concerned, he has categorically stated that
at least twice he did go to the Prime
Minister, he did tell him, “Sir, this is the
problem. Please do something about jt."
Madam, there is a report in the ‘States-
man’ today....

THE DERPUTY CHAIRMAN: Put the
newspaper down. Don't read it

DR. BIPLAB DASGUPTA: All right,
Madam. This report very categorically
says. ... (Interruptions)

THE DEPUTY CHAIRMAN: He ia
quoting, it is all right.

DR. BIPLAB DASGUPTA : The Prime
Minister has lo contradici me whether
Mr. Antony has not sought his interven-
tion, and had also raised the question of
PDS with him tw'ce during this period.
and Mr. Antony, in his replies to the queries
to the Gian Prakash Committee, has given
‘this reply which could be found from the
Report itself., The Minister has given the
reply that he did bring this matter to the
knowledge of the Prime Minister. So,
the Prime Minister canont say now that
he had no knowledge of the matter. Rven
if we assume that he does not read news-
papers, even if we assume that his minis.
terial staff is so incompetent, so ineffi-
clent and so ignorant that they did not
bring this important matter to the notice
of the Prime Minister, even if we assume
this, after this personal intervention and
correspondence by the Minister con-
cerned which 5 given in the Gian Pra-
kash Committee Report itself in the form
of replies by the Minister, a photograph
of which has been published in the
‘Statesman’, Madam, I demand from the
Primg¢ Minister a categorical answer to
this question whether it is right or not that
the Prime Minister was informed but he
did not take any cognisance of the issue
until we raised this matter in the Housa.
Lastly, I would like to say this. Ws have
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had egongh of these scams in the past.
W%y’%hggﬁi there be so much of hush-
hush in tespect of this report? Why
should they cover up? This is what we
find when we look at the way it has been
handled, sitting on the report for two-and-
a-half months, not taking any decision
and bringing the matter to its logical end,
i.e. sacking the Minister involved in this
cotruption. Instead of doing this, the
whole thing was prolonged and instead of
placing the report on the Table of the
House, only certain number of copies of
the report was kept in the Library and
the matter was not brouhgt to the know-
ledge of the public in general. 1 think it
is a shameful and dishonourable thing.
This Government should have to answer
all the questions raised on this matter. At
the end of it, if they are not able to satisfy
us, this Government must go.

Rwdl quet e (gfoen) o owPEa,
e o fifree w09 9Er g, ta§ ey
A gowa B 7

Ioavvats @ sm fafady ?

sfteat wawr Taow : wRew, frfas @
5 4% & 5 9 s AR ) i ¥ dE-
fag =7 waks womT ¥ qo-aem geg 97
e ¥ HA W & 1 uF dr 9y e W
T GHI 19 O F W QAT HgASr W
¥ on g § <@ oW qF AW Agadr o
0w g # U smidfed st F gax
¥ fafas awer fem | ag D sedw s
W oW At g ® ¥ L (wanw)

SHRI JAGESH DESAI: Madam, I
would like to know whether a notice of
privilege had been given to the Chair,

. THE DEPUTY CHAIRMAN: Sushma-
1, have you given notice? (Interruptioons)

SHRI V. NARAYANASAMY (Pondi-
cherry) : Without giving notive ,a motion
of privilege cannot be raised in the House,
Madam, . (Interruptions)

. MISS SAROY KHAPARDE: Without
giving prior notice, she cannot raise a
matter of privilege. (Interrupiions)

N YRt T adegsh qg Ay
¥ & 951 §, witw § B amy wefiwm
w1, .. (smam) ", s
® U IIW A ROTET ARA ST aFEY §
T 1A A Fed & T, AR, &
e fifrdte % 2 ud af gm0
Wi ) ¥ A & e @ b forfaw
7 € we, SHaw swgod B T w1 vl
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... (mmay) wT A awe ww
IS @ o9 WA w0 & ag MfEas
F mFAr & 1. ... (7qEA)

SHRI 8. JAIPAL REDDY (Andhra Pra-
desh) : Madam, the House can take notice
of a privilege motion at any point of
time, suo motu. (Interruptions)

SHRI VAYALAR RAVI (Kerala): No,
no. (Interruptions)

SHRI V. NARAYANASAMY: Prior
notice should be given. (Interruptions). ..
All of a sudden, it cannont be raised, Mr.
Jaipal Reddy. (Iaterruptions)

SHR VAYALAR RAVI: She cannot do
like th's. The rules are very clear in
this. (Interruptions)

_SHRI V. NARAYANASAMY : Without
giving prior notice to the Chair, it cannot
be raised here. (Interruptions)

SHRI JAGDISH DESAI: Madam, how
can it be done?

SHRI V. NARAYANASAMY : We can-
not allow this. (Imerruptions)

THE DEPUTY CHAIRMAN: I will
deal with this.

SHRI JAGESH DESAI: Madam, how
can you allow her to speak?

THE DEPUTY CHAIRMAN: 1 will
deal with it. I know the rules. I will deal
with it.  (Interruptions)

st guw &@Rn ¢ Agar, gEa faow,
I fran @ £ AT & A& v oaw
watalc sinfEqam & 1 wd@Er s umd
W gAmREEs § wF qEw g 2,
sl w18 IR d@d @ wwRg W@ 8
wT & qmaT FE4E qAGW, qF IOFT Sav
Fam ... (=EeW) wEew, g § swEe
Rgad § o @ AW wds ¥ A
¥ g WG awals & soh fewsad 8
5 A4 sdea ¥ fens ffeds a1 mwen
T g o ¥ TR 93 AT Swar T §
oo (FATW) T, wT F SR q¢ A%
TE o s g wwE ). L.
(samena)... ¥ sty awedt g ... (wwaEw)

seawmfa . guw o), ey fafew ¥ ar
ST wgm w fafadw &ifg

siEat gRET &UT : g7 7y AmAr @
HON | §R ¥ GG A g TS ar 5w
ey A 99 ) wiwg § difes e
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e i

¥ s ol Wi G £ ... (swerer)
TEYar, T AT W g A Fg & ...
(sz=ar) )
SHRI JAGESH DESAI: Madam, on a
point of order. The time of the House

cannot be wasted like this. (Interruptions)
She should have gone to the Chairman

in the morning and given notice. (Inter-
ruptions). She cannot the House to
ransom. We cannot allow this. (Inrer-

ruptions).

shwell guAT @O HSW, @IT I
wfem ¥ Sifsm 1 s wIEE SE sl 87 g
FT FhEM 3 QY 1 OWT g AT L, L.
(=m@aw)

SHRI V. NARAYANASAMY : Madam,
the procedure laid down must be follow-
ed. OiThand, she cannot get up and raise
a matter of privilege. (Interruptions).
There is a procedure in the rules (Intere

ruptions). The hon. Member should follow
the procedure. (Interruptions).

Wi gum WO AW, L AT B
TR ¥ T ag 0 {7 meen wF aww @ &
s ®few me AT 85 s, afew g
T a g oqr AL (EE)

SHRI JAGESH DESAI: Madam, you
should quote the rule in regard to privi-
lege motions. Noticc has to be given ta
the Chair in advance. (Inferrup:ions). She
is poing on speaking. (Interruptions) ...
Nobody is stopping her from raising it
provided she had given prior notice.
(Interruptions)

sife  gEEY OS¢ OREE WY S
dAf  mwndt 4. ... (sw@Ew) gH -
TF I IS .. (SFAAA) T & (/-
g F& T S, . . (FEEm)

RE ae wEEd : (qfEf dne)
W TERY T UF §RA ¥ U a9 FE A

@t " ¥ @l @ T, . (vwaae)
Frfegedt § 1. .. . (sowEi)

et gEm wOw ¢ weeE, T Al
Qg geEs o) waw a6 9w st w # frd-
g % qge w9 §N a9 g9 At ., .
(waeam)

Suawtfa : gewr S, T8 A am ghg,
FIX FUHT AL, . . . (s7@EmA) THE WY
o grow @ fafadw ¥ 7o 93 §, w vaw
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¥Q ST § 1 Ty wY g oo
el gew § A § 9gH i A N &
o< foar & o €1 W w1 SOC R... ...
(sqaam)

et gww:m asammal
gyawmats @ AR e @Al ¥ T 9g
e & Ay ey fafasrst @ Aifea 3 fafega

siterdt g e ¢ A1 & ¥ Y E Aifas
Ew&aﬁfwé‘@glﬁﬁ%ﬁaﬁrﬁmﬁ
fo fafew wfew & fn wqom. .. ..
(samem) . .

S waw WS oA arw?ra’rfav@
g &= §. .. . (3399W)

THE DEPUTY CHAIRMAN: That is
what I am saying. What are you talking?
I don't understand. It is the same thing
which I am saying. There is no need for
it to come from the benches also. 1 am
saying exactly what Mr, Jagesh Desai” is
saying. But let me handle it. Or, 1
can go to my chamber and Mr. Jagesh
Desai can take the seat and handle it: I
have no problem about it. I am trying to
say to her, for your knowledge also, that
if she feels and if there is a pnvﬂege and
if there is a discrepancy in the answers,
in her opinion, she is in her right to move
a privileee motion. But she has to give
it in writing to the Chairman, 1 will take
instruct'ons from the Chairman and 1 will
report to the House. But why don’t vou
peop’e understand that T am doing it? The
question is put to the Chair and not
to the Member. But, unfortunately, every
time three, four members get up and say
something, and my voice is not heard. I
have to deal with it. So let me deal with
it in a proper order, please.

st gant @aw ¢ dsw, § wifew difey

T g g ¥ oaw gy Ay L
(omaum) . ..
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“That th's report_identifies the reqmre-
menis of the situation that arose, admini-
strative lapses in handling the situation,
and he recommends some steps that should
be taken to handle similar situations if
they arise in future.”

adl w1 el gy wE & fF oam
TFW FA ¥ 3@ gewe ¥ i FW I
Tt v wre # w7 8, frg wre
oAy AN T dm g 1 @ W
FHdt M TwF e faeran & Nfn fefy A
daray § femrdy &F o owd Tz @il ¥
F% fawRd # & | W O a|l @ G
it fafes gaT § g @ <@ &, AFT a®
Tl I w7 fawifal & faw o
& ok ag v sl @ quewga
dOATE AT § WH ¥ ) 3@ @ e
AT 3, 9T ag w0 § O S ¥R,
%e- ffreew, Fﬂ'ﬁrﬂ' oSt ﬁrﬁm
(mraww) .. .. & garw §df v siEt #
T T ATAE TR G 4 . (maEa) . L

SYED SIBTEY RAZI (Uttar Pradesh)’
Madam, T stand on a point of order on a
matter of procedure ...(Interruptions)..
If you have permmed L.

’r[ ] Transliteration in Arabic Script
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""" THE DEPUTY 'CHAIRMAN: T have
not permitted. ) o

sitadt g wra : ag w9 ¥ w0 AW
&7 sl § e gfs srew fafes @
welHe ¥ a8 a8 fsgd frorr gy ¥ 5
 fE 8L ().

gyawafa : <hor 4350, df50 1+ a9 Jfeg 4

vt g @aw o faRl ¥ o
g # | gafm qg qu domE wRw &
qg T FOmE sad ¥ fewrer & oqar &0
... (owEem) ..
' THE DEPUTY CHAIRMAN: I cap't
permit it now. Please sit down.
AW FiZT F WA AT FR@n | o
- &fow, 43 gm0
SHRI INDER KUMAR GUJARAL

(Bihar): Madam, I am on a point of
order.

At gon @ faw fm o
CagitE s W St wdl WEy ¥ 1 T ag
SUmE ErT Av dawEdt A € st o
* i wEw Helt &) S ¥ <@y ¥ 4.8 fadi
# from ‘ay < @ wma, ag fow W=
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[ (smxew) ... fedt A oAd ), wlo &g

, Fa femer fon vt @ L (s9AI) L L

. wafae g fufass Sifew fem g aoer
... (=aguE) . ..

" THE DEPUTY CHAIRMAN : It
should be in proper order.

SHRI INDER KUMAR GUJRAL :
On a point of order.

THE DEPUTY CHAIRMAN: I have
to find out about the lunch hour.

SHRI INDER KUMAR GUJRAL :
1 am on a point of order. Give me half
a minute, Madam.

THE DEPUTY CHAIRMAN : I will
give you two minutes, but please wait for
one m'nute. I should seek the permission
of the House whether we are having the
lunch hour or we are dispersing with it.
So we have to discuss that first before I
allow anybody to speak.

SHRI INDER KUMAR GUJRAL :
Give me half a minute by the watch.
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THE DEPUTY CHAIRMAN: If “the

:Hetise so agrees, we can dispense with the

lunch hour,

SHRI INDER KUMAR GUIRAL :
Madam, let me raise a point of order.

THE DEPUTY CHARMAN: I will
permit you, Gujral Saheb, but let me
finish one business.

SHRI INDER KUMAR GUIJRAL :
1 am on a point of order, Madam. It
is important. My point of order is very
simple, and it is that the hon. Member
here has quoted some para, and it is our
privilege and requirement that you let us
know whether what she has told us, that
there is the para, is true or wrong.

THE DEPUTY CHAIRMAN: I do not
know.

SHRI INDER KUMAR GUJRAL :
If it is wrong, the Government must tell
us ... (Interruptions)

THE DEPUTY CHAIRMAN : When
the reply comes, if they don’t tell us, then
you can raise it. If that is the point of
order, when the reply is given by the
Government ... (Imerruptions)

SHRI INDER KUMAR GUIJIRAL :
1 allege that he is m’'sleading the House.
Let h'm say that he is nof.

SHRI VAYALAR RAVI: Madam, my
pont is simple. Here the procedure we
follow is of clarification. The clarifica-
tion is going on. If there is any error in
the ariswer, they can szek clarﬁcatl:ons.
Under the Rules of Procedure, a privilege
motion can be moved only under Rule
187. No Member has any privilege eithsr
on that side or on this side to say that he
is on a privilege motion,

Madam, the po‘nt raised by Mr. Gujral
s very smple. If there is a doubt, a
clarifiaction can be sought, and it can be
answered. but not in the m'ddle. Tt can-
not be expected (Interruptions)

THE DEPUTY CHAIRMAN: I have
told. . . (Interruptions) Please. T have told,
T have told. .. (Interruptions) Please let me
first find it out.

No ...
SHRI VAYALAR RAVI : No privilege,
no. You cannot raise it. ... (Interruptions)

THE DEPUTY CHAIRMAN: 1 am
not allowing anything, please.

SHRI MOHAMMED AFZAL
MEEM AFZAL (Uttar Pradesh)*

SHRIMATI SUSHMA SWARAT:*

SHRI JAGDISH PRASAD MATHUR:*

THE DEPUTY CHATRMAN: I am not
a]low)ing you. Please sit down. . .(Inrerrup-
tions) . ..

No, no,

(Interruptions)

alias

I am not permitting any-



319 Gaowernment

“ting. ... (IAtermiptionsy,

My mike is not working,
not working.

My mike is

...(Interruptions)

No, I am not. I am mot giving you
permission. I am not giving you permi-
sion ... (Interruptions)

I am not giving you permission .
(Interruptions) . . .

Listen. Order, please,

Sushmaji, one minute, T am not per-
mitting vou to lay anything on the Table
of the House. If it is already a part of
the record, it ‘s a part of the record. You
say so. I do not know it. 1 will not give
you permission now.

*Not recorded.

You have raised an issue of privilege.
You can move it to the Chairman, Let
the Chaiman take a decision. 1 will in-
form the Houss about it.

But, first T have to ask the House whe-
the lunch

ther we are dispensing with
hour,
SOME HON. MEMBERS: No......

(Interrupiions)

THE DEPUTY CHAIRMAN: How are
we go'ng to fin'sh it? They have to go
to the Tok Sabha also for a d'scussion.

(Interruptions)

No. You can go and have lunch. Let
others speak. ... (Interruptions)

Mr. Venkatraman, please be brief.

SHRT TINDIVANAM G. VENKATA-
RAMAN (Kerala) : I request that it may
be bad after lunch. I am asking for it.

(Interruptions)

SHRT MD. SALIM : They will do wrong

thines, and should we suffer? ...(lnterrup-

tions)
SHRI TINDIVANAM G. VENKATA-

RAMANM : Madam, aff:r lunch.

THE DEPUTY CY¥IATRMAN: 1 am
taking the sense of the House, pleass. 1
am trying to find out the sensz of the
House. Those people who have to ans-
wer have to be here. There is the same
discussion in the other House alsh. At
three o’clock we w’ll  be having it here.
Snea in the past also we have dispensed
with the lunch hour, there s no need to
be so agitated about it. Those who want
to go and have lunch, are most welcom®
to do so and come back, but Ilet those
who want to work, including me, work
here.

SHRI MD. SALIM  (West Bengul) :
Madam., we want to lsten to all the
points .. (Interruptions)

THE DEPUTY CHAIRMAN : Pleage
listen to Mr. Venkataraman. Mr. Salim,
what is the problem?

[RAJYA SABHA)
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SHRI MD. SALIM: Madem, we ware
hungry,

THR DEPUTY CHAIRMAN: Go and
have your lunch &nd come back.

SHRI MD. SALIM: But why should
we suffer?

THE DEPUTY CHAIRMAN: Never
mind.

SHRI MD. SALIM: For the wrongs

done by them why should others suffer ?
(Interruptions)

THE DEPUTY CHAIRMAN: If you
think the matter is so, important post-
pone your lunch. (Interruptions)

. SHRI TINDIVANAM G. VENKATA-
RAMAN : Madam, sugar should not be
bitter. It is already bitter,

SHRI MD. SALIM: Why not discuss it
after the lunch hour?

THE DEPUTY CHAIRMAN: No,
w_ehar_e discussing it now and finishing
with it,

SHRI TINDIVANAM G. VENKATA-
RAMAN: Madam Deputy Chairman, my
aporchension is that under the pretext of
skipp'ng the lunch hour, T should not be
hustled. That is my humble request.

The intention of the Government in
placing the Report in the Library is that
most of the Members will not go there
and read it. (Imrerruptions) So, having
gone through that. they are fully aware of
the fact that all the ins and outs will be
known to them. That is why the pathetic
cry of the Minister is there under para-
Ms‘zraph 7. T invite your attention to this.
As hon. Members have become aware of
the contents of the Report and it might
not E,»c necessary for me to detain them
here.” He says: “You are well aware of
the scam. you are well aware of ths point-
g out of the persons who are concern-~
ed.” Therefore it is the'r clothed plea ‘do
?v%tatw?sh t?:i: dirty  linen here’. That is

con T i
o e out.p esume. That is what |

hisMslg?c h.ist beien_ said by the Minister in
tatement. mnvite your attentj
that in paragraph. .., Y mHon o

THE DEPUTY CHAIRMAN :
Venkataraman if you pnt .
you may finish early.

SHRI TINDIVANAM G. VBNK -~
RAMAN : That is why 1 said 1 sil?z;lc;?d

not be hustled. Me
12 to 15 hed. W mbers have spoken for

THE DEPUTY
wrongs can never
you pleasé bs brief,

/

MT.

the questions,

CHAIRMAN : Two
make one right, = So,



321 Government

SHRI TINDIVANAM G. VENKAT-
RAMAN : Madam, it has been stated that
though the report has pointed out, it has
not pinpointed the persons who are res-
ponsible for this scam or muddle. 1 am
sorry to say 1 have a doubt as to whether
the Minister has gone through the report
at all. E ther of these two must be true.
Either he has not read the report or he
wan's to shield the people who are there
by putting this comment and also very in-
effective statement before the House.

Madam, their intention in not placing
the report here is that any reference to
the pages will also be doubted. Yesterday,
you asked some questions: “How do 1
know it is there in the report?” But any-
way you have to believe the Member's
statem=nt. If the Chair has any doubt,
it can be ver'fied by send'ng for the copy
and it can be verified from that.

Now, I invite your attention to the fact
that the gap of 15 lakh tonnes of sugar
was there and had been pointed out so
and identified as early as in November. It
‘s contained on page 90. On 7-11-1993,
the Food Ministry had ¢iven the notice
and then the report was prepared to the
effect that sugar should be mported, But
it is very clearly stated at page 91: “The
Mnister is not in favour of imports. Ways
should be found out to increase produc-
t'on of suegar and to control its corsump-
t'on so that import is not necessary.” That
is the view of the Minister in spite of
prenarations and in spite of the fact that
there was going to be a gap in demand
and supply and there was no supply. So,
you must import. So, initially the Mtnis-
ter had pnt a jack It agnin came nn for
consideration in March. The proposal of
the Ministry was aporoved by the Minister
in Tannary, 1994, T want the dates to be
remembered by the Chair. Members have
already po'nted out, but anyway, in my

own way. I am pointing out.

The proposal of his Ministry, even
thoneh anproved bv him, camec up for
cons‘daration on 9th March, 1994, 1In
1994. the Minister vehemently  opposed
the sale. Therefore, are we to .ander-
stand that he has made up his md not

to import the sugar for varous ¥onsidera-
tons. It has been pointed out squarely
that the Minister is responsible.

Now. 1 invite your attention to a fact
that the Food Minister was stoutly agaipst
the ‘moort of suear: and always rejected
an option to meet the shortage of sugar.
As a result of this, a dec’sion was taken
sufficiently in advance to import the sugar
but no expeditious steps were taken by
h'm, STC and MMTC in this regard. He
did not take up the matter with the Com-
merce Minister. During this period the
price tf sugar was shot up. He d‘d not

21-—42 RSS/ND/96

{20 DEC. 1994]

Bill 322

even take up the matter with the Prime
Minister. It has also been stated in the
report that no efforts were made to ensure
the import of sugar to reach the country
so that the consumer was not affected.
Therefore, it has been clearly pointed out
that the Food Minister alone and his De-
partment were responsible. What was the
observation about the Ministers? The
Ministers were acting as separate Maha-
rajas. I am putting it in my own way.
They have not mentioned in the report
the Ministers as Maharajas. But I will
read out the report.

THE DEPUTY CHAIRMAN : You can-
not expand the report.

SHRI TINDIVANAM G. VENKAT-
RAMAN : Madam, that is why I said, it
Is my view because some Members may
rise and say, “No. no, he has not compar-
ed the Ministers with Maharajas”. Now.
Maharajias are no more there in our
country.

THE DEPUTY CHAIRMAN : Please
don’t read the report. "1

ot @2 faw staw (Seaw 93w) : wEv,
a1 w7 43 § o 3§99 @y & e

SHRI TINDIVANAM G. VENKAT-
RAMAN : T am not reading from the re-

port. But let me enlighten (Interrup-
tions). ..

THE DEPUTY CHAIRMAN: M-,
Venkatraman. may 1 point out one thing?
We are constraint of time. You have read

tf}e report. 1 think that you ...(Interrup-
tions) . . .

SHRI TINDIVANAM G. VENKAT-
RAMAN: Madam, 1 am already feeling
hungry. So, let me complete.

THE DEPUTY CHAIRMAN: I am
also feeling hungry.

SHRI TINDIVANAM G. VENKAT-
RAMAN : Madam, T have to place the
facts. If there is hindrance, how can I
do it? Kindly don’t interrupt me.

SHRT V. NARAYANASAMY: Mr.
Venkatraman (Interruptions)

SHRI TINDIVANAM G. VENKAT-
RAMAN : Mr. Naravanasamy, you are
not a Minister. Why do you interrupt?. .
(Interruptions) . . .

THE DEPUTY CHAIRMAN : Mr. Ven-
katraman. vou say that you have read the
report. . ./Interruptions). . .Just a minute.
Please sit down. I know vou are feeling
hungry; and all of us are feeling hungrv. ..
.. .{Interruptions). . . That is no problem.
_(Interruplions)... Please sit down, don’t
interrupt me. You have ready the report,
now formulate your questions.
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‘SHR1 TINDIVANAM G. VENKAT-
RAMAN : I am putting my questions to
the Minister.

THE DEPUTY CHAIRMAN: I hope
that you have read the statement made
yesterday, and you have had enough time
to go through it. Now, please don’t gead
from the report because we have no time.
You put questions, on the basis of what
you have read.

SHRI TINDIVANAM G. VENKAT-
RAMAN : I know that it is hard to swallow
a bitter pill.

THE DEPUTY CHAIRMAN: I am not
bothered about that, I am ...(Interrup-
tions) ...

SHRI TINDIVANAM G. VENKAT-
RAMAN : I am putting it, as a matter of
fact. Madam, the Food Minisier and the
Food Secretary were pulling in different
directions. Was it not a fact? The Com-
mearce Mnister was not having co-ordina-
ton with the Food Minister. Was it not
a fact? The Finance Minister has refused
to g've subsidy. He was pulling in some
other direction. According to the report,
all these people have not informed the
Prims Minister about ths situation. What
was the Min's‘'ry doing? Were the Minis-
ters co-operating with the Prime Minister
or were they pulling in eight directions in-
volving the Prime Minister? As suggest-
ed by some Members it has been strongly
remoured . . . (Interruptions) . ..

SHRI V. NARAYANASAMY : In Par-

Vament. . . (Interruptions) .. .Hz is  talking
sbout rumours.
SHRI TINDIVANAM G. VENKAT-

RAMAN : You have not yet become the
Minister. Why do you intervene?
Madam, T would like to know wheher it
is a fact that the Prime Minister was being
threatened by the concerned Min'ster who
was squarely held responsib'e for this

situation. In that event, what more in-
quiry do you require? Therefore, 1T want
to know ... (Interruptions).

THE DEPUTY CHAIRMAN: Mr.
Naravanasamy, please sit down. (Interrup-
rions).

© SHRI V. NARAYANASAMY : Irrele-
vant points are raised...(Interruptions).

THE DEPUTY CHAIRMAN: Mr.
Naravanasamy, if von inferrupt, it takes
more time. If you do not interrupt, we
will finish quickly. (Interruptions).

SHRI V. NARAYANASAMY : The hon.
Nember has got sufficient exeperience
Rumours outside. .. (Interruptions).

SHRI S. VIDUTHALAI VIRUMDBI
(Tamil Nadu): The Special Aciion Com-
mittee (Interruptions). :
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SHRI TINDIVANAM G. VENKAT-
RAMAN : Madam, I am only posing ques-
tions. Why is Mr. Narayanasamy inter-
rupting ? ... (Interruprions).

THE DEPUTY CHAIRMAN: You
don’t look at him.

SHRI TINDIVANAM G. VENKAT-
RAMAN : Therefore, is it not a fact that
the Minister conccrned, who has been pin-
pointed, who is squarely responsible for
the ill-gotten wealth of the m’ll-owners, is
threatening the Prime Minister? There is
a strong suspicion. Also, we have gather-
ed information. Therefore, I request that
it should be clarified because it is in pub-
lic interest. Above all, my friend has been
talking about tradition. I want to say one
thing. Lal Bahadur Shastri was the Rail-
way Minister. Something happened some-
where in the Railways. And he resigred.
Therefore. I make th's request. Because all
these people are pulling in all d'ractions,
let the Prime Minister resign.

THE DEPUTY CHAIRMAN : Now,...
(Interruptions). Mr. Bommai, I have to
announce one thing. We have the tradi-
tion of allowing one Member from each
party, not two or three from each party.
I have the nam=s of Mr S-mads-i from
the Muslim ILeague, Mr. Swaminathan
Mrs. Renuka Chowdhury. These are the
from the ATADMK, Mr. Jagmohan and
names of the different people 1 have.
Already T have covered most of the par-
t'es in this House. Only these four re-
m2'n. We cannot go on like this because
everybody would like to put yuesticns.
(Interruptions). Just one second. It is not
a convention that the Chair has formed.
It is a convention evolved by the Hous=
only. That is what I am putting bsfore
the House.

SHRI SIKANDER BAKHT : Madam,
Mr. Bommai is the head of a party. There-
fore, I request that he may be allowed.
(Interruptions).

THE DEPUTY CHAIRMAN: Like
that, everybody is the head of a porty.
(Interruptions). Then there are other peo-
ple %I~ - ant to speak. Mr. Ashok Mitra

wants speak. How can I say ‘ro’ to
him? v

SHRI ASHOK MITRA (West Bengal) :
M;ﬁiam, you allow him and allow me as
well. -

THE DEPUTY CHAIRMAN: I must
have soms parameters and rules which I
should stick to. TIf you want the discus-
sion to be over now, it should be over.
Mr. Samadani, do you want to speak on
this subject?

SHRI  ABDUSSAMAD SAMADANI
(Kerala) - Yes Madam, T want to make it
very brief T do no! guestion the integrity of
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any cf the Ministers of the honourable Cabi-
net. But one thing is clear. The shadow of
suspicion is cast upon the image of public
life and the Government. So, the need of
the hour is to save the political life, pub-
lic activity, from the disaster of moral
degradetion. That is the greatest need of
Contemporary politics. Madam, this is not
related to the Government or the ruling
party alone. It is related to each and
every political party, to Parliament, to
public activity, to everything related with

social work. This is an issue related
to the excellent aims that are associat-
ed with democracy. People are fed

up with misgoevernance and corruption,

So, my humble request is that the hon.
Prime Minister must come forward to
establish once again that he is not In

favour of the erosion of values in poli-
tics but he is in favour of upholding princi-
ples. The people expect morality from
their leaders. It is to be noted that among
the so many things contriubuted to the
recent election success in Andhra Pradesh
and one important factor is that the peo-
ple voted in favour of prohibition. So
everywhere. we can see that the people
are not aeainst morality in  politics.
But they are in favour of moralitv in
nablic life Hence our duty is to esta-
blish that we are against selfish. self-
seeking and that morality and sanctity
are the foundations of public life. (Inter-
ruptions)

THE DEPUTY CHAIRMAN : Please
put your questions. .

PR

o1

SHRI ABDUSSAMAD SAMADANI
My question is a simple request that the
hon. Prime Minister must come forward
to act accordingly and to take action if itis
neede¢ to prove that the political parties
are not the political parties of circum-
stances. but the political parties are the
political parties of principles. That is
very important. It is a matter of honesty
and integrity and character which is some-
thing lofty, sublime. Now, the Gov;mment
is going to conduct another enquiry and

whatever may be the result of that
enquiry. (Interruptions). - o
SHRIMATI MIRA DAS (Orrisa)
Madam, he is making very valuable
suggestions. [y

THE DEPUTY CHAIRMAN : But he
is not putting his guestions. (Interruptions)

SHR1 ABDUSSAMAD SAMADANI:
Madam. 1 am concluding. The presence of
character as a political power is the
greatest necessity of today. Otherwise, we
are going to be doomed if we are building
our Parliamentary  democracy on the
SHAKH-E-NAZUK the tender branch of
immortality it will be very difficult for us to
oo forward to progress and lead the coun-
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try to its future. Here, I am reminded of
a couplet and I quote : '

“IY WrE-g-ATIE ¥ arfrat aqwm
CEAE TR el

It means, if we are building our nest on
a very tender branch—that is the moral
degradation—then it will be producing
disasterous results with these words. 1
conclude. Thank you.

SHRI G. SWAMINATHAN (Tamil
Nadu) : Madam, the report has brought out
administrative lapses. In para 7, five points
have been given as the reasons for the
sugar scandal. The statement has also
broucht out the general impression that
some people have been benefited and made
money because of the administrative
lapses. The Opposition is saying that some-
body should be responsible and is reques-
ting the Prime Minister to fix responsibi-
lity and take action. But, as per the state-
ment of the former Cabinet Secretary,
the Prime Minister was aware of the
sitnation then and there and as usnal, he
did not take timely action to avert the
deteriorating situation, The Minister of
Food, Shri Kalp Nath Rai, who is respon-
sible for the Ministry, is also accountable

and should suffer a penalty. He cannot
escape by throwing the blame on the
officials for administrative lapses. Only

the Minister is accountable to Parliament
and not the officials. Action can be taken
against the officials but action should be
taken against the Minister. The point is
that no action has so far been taken against
anybody. We have the fear that as every-
body escaped in the Bank Scam, every-
body will escape in this Scam also. Dur-
ing the period of Pandit Ji, Lal Bahadur
Shastri, who was the then Railway Mini-
ster, resioned when there was a rail acci-
dent in Tamil Nadu even though he was
not directlv responsible for that accident.
He was only accountable to Parliament.
Unlike that, Mr. Kalp Nath Rai, even
though he is accountable, has refused to
resign. In para 11 of the statement, it
has been clearly stated that the report
does not investigate any issue of loss or
lack of integrity. When the Committee
has not investigated this aspect of inte-
grity, how can the Prime Minister ab-
solve Mr. Kalp Nath Rai of not having
any malafied intentions?

Finally, on behalf of my party, T may
like to sav that action should be taken
immediately against Shri Kalp Nath Rai
and he should be removed from the Mini-
stry and should not be allowed to save
his face in the proposed reshuffle, which
I understand the Prime Minister is
contemplating. ‘

A judicial inauiry should be conducted
into the losses. Tt should also examine the
inteerity of the Minister and the officials
engaged in the scam. Thirdly. the judicial
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inquiry should be conducted into the to the poor decision-maki
losses of about Rs. 6,000 crores and it reclationship that exists betv:/r;%’n ttlili: '::(1’\(/)111.

should also find out where the money
has ultimately landed. After the judicial
inquiry,  criminal proceedings should
be initiated against  the culprits
and the money should be recovered. We
are also unhappy that the Prime Mini-
ster, by not taking prompt and early
action, has allcwed the situation to dete-
riorate and made the country to lose
money and the people to suffer. Thank
you, Madam.

SHRI JAGMOHAN (Nominated) :
Madam, I will be very brief and I will
not repeat anything which has been said
earlier. ... (Interruptions) . was
saying that I would not ¥ke to repeat
what my colleagues have already stated.
My queries are very straight and simple.
First, does the whole affair or the state-
ment also not show a very poor state of
administration, a very poor state of deci-
sion-making, a very poor relationship
that exists between the civil services
and the political heads? This is the first
point. Secondly, is it not a fact that in all
the allegations that we hear these days,
in all the scandals and in all the allega-
tions that are made, one common factor
in all these scams and allegations is the
faulty  process of dicision-making?
whether it is disinvestment or whether
it is some other scam, it is a faulty
method by which the Government is
functioning. That is the issue. Does the
Government propose to attend to this
fatal flaw in the present system or not?
The third point which I wish to make is,
the hon. Prime Minister has said that
there is no mala fide intention on the
part of any Minister or anyone, parti-
cularly on the part of a particular Mini-
ster—1 do not want to go into whether
this is a correct assessment of the situa-
tion or not, but the fact remains that if
huge losses are caused to the exchequer,
someorie is responsible administratively.
According to the Government Servants
Conducts Rules, even if the decision is
bona fide, 1 cannot take a reckless deci-
sion. I cannot take a decision which
leads to inefficiency, losses and so on. 1
am accountable for that, and under the
Government Servants Conduct Rules, T
will be proceeded against. Therefore, 1
do not understand how by merely saying
that there is no mala fide intention, you
can escape the responsibility of running
the Government in an efficient way.

Then the other point is, you have now
appointed some sort of a Committee of
officials to look into the recommenda-
fions which Mr. Gian Prakash has made.
I mean, you are handing over the thing
to the same people whom you are also
accusing of having caused this problem
by way of the lack of coordination.
Inck of decision-making and poor state of
things. Is it not a fact that all the
things that are happenine todav are due

- support.

servants and the politicians, and the general
climate of, what I say, culture of corrup-
tion, callousness and confusion? And
this is only one of the small by-products
of that overall culture of confusion.
cullousness and corruption. So, I would
say these are the five points on which the
Government must like to enlighten us
when it replies. Thank you, Madam.

THE DEPUTY CHAIRMAN: I have
finished all the names party-wise. Now T
have some other names. If T call all of
them, then it will take so much time. Mr.
Chaturvedi is there, Mr. Bommai is there.
Then there are many more names.

SHRI SOMAPPA R. BOMMAATI
(Qnssq): Madam, may I make a submis-
sion with all politeness? T belong to a Party
which is certainly existent. There are
Indqp_endents. I want everybody to
participate. I never asked, I never inter-
vened. For the first time, on an important
issue 1 am seeking your permission.

THE DEPUTY CHAIRMAN : Mr.
Bommai, there is no oproblems but .
(Interruptions). Mr. Biplab Dasgupta,

let me handle him. I do not need your
I know him much longer than I
know you.

SHRI SOMAPPA R. BOMMALI: T have
never intervened in a very important issue.

THE DEPUTY CHAIRMAN: It was
not about you alone. I was only trving
to put on record the tradition we have
in the house. Now, if we, -n special consi-
deration, do not follow that tradition, it
should not become a precedent for the
future. That should not be.

SHRI SOMAPPA R. BOMMAI: I do
agree.

. THE DEPUTY CHAIRMAN: That
is whv I said so. It is my duty also to let
the House know what our procedure is. T
will permit you. I will permit Mr. Chatur-
vedi and Mr. Ashok Mitra also. But
please be extremely brief.

SHRI SOMAPPA R. BOMMAI: I
will be very brief.

SHRI BHUBANESWAR KALITA :
Are you allowing him? Then you will
allow everybody, I take it.

THE DEPUTY CHAIRZMAN : If yon
want to speak, T will permit you. (Infer-
ruptions) ... See, Mr. Bommaiis a senior
Member. If two or three people take two
or three minutes, it {s not going to make
matters different.

SHR1I BHUBANESWAR KALITA:
(Assam) : If you are making an excep-
tion, it is all right.

0 LA w4yl
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THE DEPUTY CHAIRMAN: It is
only in this case I am making such an
exception because he has requested. Let
us get over it. Atleast the business should
get over. The impediments should go
away so that we can run the House and

it should not become a precedent. That
is the only thing.
SHRI SOMAPPA R. BOMMAI ;

Madem, Deputy Chairman, the sugar issue
has not come for the first time. There
was a report of the public Accounts Com-
mittee. The Committee had submitted a
1cport on the avoidable extra expenditure
on import of sugar when Vajpayeeji was
the Chairman of the Public Accounts
Committee and it was placed on the
Table of this House on 27-4-1993. On
this report, the Government had given an
Action Tuken Report wherein the Govern-
ment had given certain assurances to the
Committee to avoid such a sitoation of
shortage of sugar in future. The things
which need to be done had been men-
‘ioned in chronoleyicul order—in  which
month the Directorate of sugar should
find out whether there would be a short-
age. how the sugar should be purchased
etc.. a chain of action had been men-
tioned. There was an assurance given by
the Government. They have violated that
assurance. They have violated all the
assurances. Therefore, the present public
Accounts Committee wanted to examine
it. But it was objected to on technical
grounds. Therefore, the Committee could
not do it. This is the second scandal.

Madam, don't misunderstand me when
I say that the present Government,
headed by Narsimha RaoJi, isa Govern-
ment of scandals, (Interruptions) ... a
Government of only scandals. (Inter-
ruptions) ...

SHRI V. NARAYANASAMY : Madam,
is this the clarification which Mr.
Bommai wants to seek ? (Interruptions)

SHRI SOMAPPA R. BOMMAI:
Madam, the CAG gives a report. T am not
going out of the way. The CAG gives a
report. In the disinvestment of public
sector undertakings there is a loss of
3,300 crores. The Public Accounts Com-
mittee examines it and submit a report
for action. No action is taken. T am going
one by one. So far as the JPC Report is
concerned—we don't think it will come
at 3 O'clock—ho action is taken. Take
the case of purchase of railway engines.

The Railway Committee gave a report.
No action is being taken. Now this is
sugar. There are other scandals. T don’t

want to go into all that. I want to know
from the Government, particularly the
Prime Minister—he is not here—why he
is keeping mum ? Why is it that no act:on
is taken against anybodv? This is the
worry. The entire world is watching us.
1 am not concerned with XYZ. T am
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concerned with the democratic fun- -
ctioning of the Government in this country.
There are instances here in our country
where, when serious allegations were made
against the Ministers, they have resigned.
The Prime Minister have sought their
resignations, Here, paritcularly in  this
case, a one-man committee was appoint-
ed by the Prime Minister. We demanded
4 judicial inquiry. It was rejected. The
one-man committee has given its Report
and herein a particolar Minister has been
indicated. T must congratulate Mr. Antony.
I am happy that there are still such honest
Ministers and politicians in this country
and more soin the Congress. Immediately,
he resigned. Really, the entire country
muyst appreciate his stand. Therefore,
I would urge the other Ministers to follow
him. They may not be guilty. But still,
when there is a suspicion, one must re-
sign and when he is found not guilty,
he can come back. Here again I would
say that the statement made on behalf
~f the Prime Minister is the most mala-
fide statement. The Report says one thing
and the Prime Minister says another thing.
The Frnd Minister directlv makes alleea-
tions against the officials and that too
aeninst the former Cabinet Secretary. One
Minister savs that he had a talk with the
Prime Minister directly. The Report it-
self indicates that the PMO was involved.
The Cabinet Secretary was involved.
What does it means? It means that the
Prime Minister himself is involved. He
must resipn and immediately make room
for better people in his party. He is not
here. T wonld have asked many more
questions if he was present here. It is a
ioint responsibility. The Minister has
Committed these lapses. According to my
calculations. during these three years, the
greatest achievement of this Government
is the loss to the exchequer which is
more than Rs. 25.000 crores. T can cal-
culate and give figures. I have no time.
T can nut it on record. There has been a
loss of Rs. 25.000 crores during these
three years. This is the ereatest achieve-
ment of the Prime Minister. He is
keeping mum. That itself points an
accusing fincer at him. His silence is the
answer. He is guilty, therefore, he is
pnable to take action against anv Mini-
ster. This is the only conclusion we can
draw and it will be better for the countrv
if he resigns and makes way for others.

THE DEPUTY CHAIRMAN : Mr.
Chaturvedi, please ask questions and dont
moake a speech so that we can start the

reply.

SHRI TRILOKI NATH CHATURVED!
(Uttar Pradesh) : Thank you very much.
T will abide bv vour instructions. The
countrv has been concerned with this
sugar scam for the last few months and
today it is dismaved at the callovsness
with which the principle of accountability
has been comnletely subverted. My first
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question, Madam, Chairperson is: I should
I'ke to know as to who signed this order
appointing the Gian Prakash Committee.
Who signed the order setting up this Com-
mittee? If it has not been signed by the
Cabinet Secretary or by somebody from
the Ministry of Civil Supplies or from
the M nstry of Food—I understand that
it has been signed by somebody in the
Prime Minister’s Office—will it be correct
to say that the Prime Minister's Office has
become an extra-constitutional authority
to sign orders appointing these committees?
Secondly, Madam, 1 would like to know
since the Inquiry Officer is as honourable
as the Minister who has prepared and
made this statement whether this officer
now is only a private person today. Was
he administered an oath of secrecy by the
Prime Minister’s Office before all the
docum=nts and papers were made avail-
able to him for scrutiny? Thirdly, Madam.
in para 6 of the statement, the Minister
says that Mr. Gian Prakash had looked at
all the documents and had a chance to
discuss matters with different functionaries.
He says, “all the documenfs”. Mr. Gian
Prakash has sa’d, not in one statement or
in one interview but in many of them,
that there might be more evidences hid-
den in the Prime Minister’s Office or in
the Prime Minister's archives. How do-s
the M'nister satisfy the House that all
the relevant documsnts weie made avail-
able to him? From my experience of
having been in the JPC, T know how
documents are suppressed. Therefore,
how- will the Minister assure this House
that all the relevant and concerned docu-
ments were made availab'e to this parti-
cular inquiry officer? Then, Madam,
when Mr. Gian Prakash was put a parti-
cular quest’on whether he held Mr. Antony
responsible, he said, “I made a passing
reterence”. When he was asked. “Do you
agree with the summary of the Report
that was contained in the reply given by
the hon. Minister in the Lok Sabha?”, he
said, “I have given an Administrative Re-
port and 1 am not concerned w'th the
political angle”. Then the Minister, in
his reply to a question in the Lok Sabha,
had mentioned the names of the Ministries
But these names have not been included
in the statement. Will the Minister satisfy
the House, particularly in the light of
this fact, as to why he has honestly, with
utmost intellectual integrity and without
any ulterior motive.—dropped that parti-
cular reference in this statement? Madum.
Deputy Chairperson. T would also like to
refer to para 7 where he has highlighted
various references to the weaknesses. But
the aspect relating to lack of co-ordination
has not been mentioned even though it
finds a prominent place in the Revort it-
self. as has been mentioned by many of
my distinguished colleagues. Mayv 1 know
from the hon. Minister whether all thess
lapses were the responsibility of the ad-
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ministrative  functionaries  only, the
responsibility of the Government
officers only, and not of the Minis-
ters heading these particular Minis-

tries? Then, Madam. we are all aware of
the running controversy between the erst-
while Cabinet Secretary and the present
Food Minister, who is, of course, not avail-
able these days. The former says that
the Food Mmister is a pawn in the game.
What is that game and who is the person,
who js playing that game? 1 would like
to know from the hon. Minister whether
the Food Minister was correct In saying
that the erstwhile Cabinet Secretary want-
ed McDaniels to be given the authority to
import the sugar. May I know from the
hon, Minister if he has seen the various
statements made by the Food Minister,
including his taped interview to the
Proneer as well as the Business Today, In
which he has said that Mr. Sukh Ram
is a corrupt Minister and no action has
been taken against h'm despite the PAC
report and the CBI report. Why is then
this House after him? Has he sought any
clarification from Mr. Kalp Nath Rai as
to what exactly the position is and also
from Mr. Sukh Ram?

Madam, Chairperson, } will put only
two more questions even though I have
many more questions. 1 would like to
know from the hon. Minister about one
more thing. He reiterated that Mr. Gian
Prakash was asked not to fix any respon-
sibility, not to look into the question of
accountability, not to fix the blame and
not to look into the question of integrity.
He reiterated it twice in the statement. If
that be so, and as Mr. Gian Prakash is
also saying that he has not gone into the
question of honesty of the people who are
running the Government? Then how can
the hon. Min'ster draw the conclusion
that there is no mala fide if the Enquiry

Officer was asked not to look into the
question of integrity? I want to know
whether the hon. Minister himself has

gone into this question and that is why
hq i1s saying that there is no mala fide in
this? There was nothing, A proverb says,

gt Y T R "

When you yourself reiterated it and when
the Enquiry Officer has also concluded
this way, then who would fix the responsi-
bility and why refer to mala fide?

This is my last point. A request has
been made that the entire matter should
be entrusted for probe to a Supreme
Court Judge. We know the way the re-
ports of the Just'ces are treated. And the
Chief Justce of the Supreme Court has
said occas‘onally that he has no Judges to
spare, Here comes another question. The
hon. Commerce Minister is also sitting
here. T don’t waat to go into the role of
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the STC and the MMTC. But I would
like to remind him that the Director of the
FCI said today that he had informed the
Government of the production trends of
sugar cane as early as in April, 1993 and
also in October, 1993. I don't want to go
into the role of the STC and the MMTC
at the moment. I think all those people
who are members of the CCP are equally
accountable, That is why I say that this
is an innocuous report which you call as
the preliminary administrative report. You
have also said that another Cabinet Secre-
tary has been asked to look into it again,
But why d'd you not do it earlier, for the
last two months, May I request the hon.
Prime Minister and, in his absence the
Leader of the House and the Minister
that they may appoint another JPC to be
headed by persons with expertise in the
Government like Mr. Jaffer Sharief, Capt.
Satish Sharma? If you like, I can name
many such people.

Thank you, Madam. !

THE DEPUTY CHAIRMAN: Now,
Mr. Ashok Mitra. Mr. Mitra, please
abide by what T have said.

SHRI ASHOK MITRA: Madam, I am
very grateful! to you for this opportunity
and abiding by your dictate, we have skip-
ped our lunch. I wish the Prime Minister
were around ... (Interruptions)

THE DEPUTY CHAIRMAN: 1
skipped my lunch.

SHRI ASHOK MITRA : But I wish the
Prime Minister were with us because most
of the questions were addressed to him.

SHRI S. JAIPAL REDDY : Madam, I
hope the Prime Minister will not skip his
reply ... (Interruptions).

THE DEPUTY CHAIRMAN: let him
finish and then the Government will reply
... (Interruptions). Let him finish first.

also

SHRI ASHOK MITRA : My first query
is: Why did our friend, Shri Antony,
resign? He has not come to the House
and he has not confided in us. But, he
had affection for the Prime Minister. We
shall be much obliged if ths Prime Minis-
ter would tell us why h's Civil Supplies
Minister resigned on this issue of the sugar

inquiry.

My second question is this. You know
that about two-three days ago when we
were demanding that the report must be
placed on the Table of the House, the
Minister for Parliamentary Affairs broke
into a long r'gmarole saying that it was
an adminisrative report and it would be
setting a bad precedent if we publicised
this report. Now, Madam, I wish the
Prime Minister was here. About five
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months ago when we were debating the
sky-rocketing sugar prices, the Food Minis-
ter, in this House, made open allegations
against two very senior officers of the
Government. This was without precedent.
Never in the history of the Government
of India since 1947 have Ministers taken
recourse to running down those serving
the Ministers on the floor of the House
and, yet, I would humbly ask the Prime
Minister ... (Interruptions).

Please let me say ... (Interruptions). Mr.

Chaturvedi, let me conclude, please
(Interruptions). Please Please
(Interruptions).

[The Vice-Chairman (Shri Suresh Pachouri)
in the Chair]
guawsad (s gim a9Rl) @ sfww,
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SHRI ASHOK MITRA : Now, the Prime
Minister had either of the two alterna-
tives. He could have immediately sus-
pended the two officers or he could have
removed the M nister. That was what
parliamentary  practice, Governmental
practice and administrative practice would
have enjoined. But why didn’t the Prime
Minister do either of those things? He
brought shame on us because we are part
of Parliament and we are part of this de-
mocratic system.

My third question is this. Now, we
had already, as early as in the month of
May, read ‘n the Indizn Express and there
was a verbatim reproduction of the pro-
ceedings of the meeting of the Cabinet
Committee on Prices and that was being
forwarded by a note by the Cabinet Secre-
tary to the Prime Minister’s Office where
it was stated onenlv that the Cabinet
Committee would also recommend that
there shonld be irmed:zte imports. Nothing
happened for two-three months. Why did
the Prime Minister’s Office not take any
action?

My fourth questic: is this, Even when
a decis'on was taken o import, why was
the decision taken to import through OGL
and not on Government account? Now,
what do you do? Ou OGL, you ask the
traders to import. These are the traders
who are jacking up the prices and the*—
I use that expression advisedly,* is
unparliamentary—who are mulcting the
people, vou are offering them additional
supplies so that they can further maul the
people! Now I don't understand. You
could have imported from the Govern-
ment account. Then, finally, when you
decided to import a second quantity “on
Government account, why did the Minis.
iry of Finance and the Ministry of Com.
merce higgled and haggled for weeks on -
end about who will bear the burden of
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subsidy? -Now, they are members of the
Cabinet Committee—the Commerce Minis-
ter and the F'nance Minister—and they
are the people, especially the Finance M'nsi-
ter who talks about regulating the prices,
about how liberal’sation have done won-
ders to the economy. Liberalisation has
only liberated prices and the p=ople are
really being crushed out of existence.

#Expunged as ordered by the Cha'r.

Yet these Ministers just watched the siiu-
ation. At lezst did not the Prime Minister
enquire from these two very important
Ministers what exactly was happenine and
why they had been keeping mum? These
astounding things happened. At a certrn
juncture, for two months T was not able
to distinguish whether the M'n'ster of
Food was the Chairman of the Indian
Sugar Mills Association or the Chairman
of the Indian Susar Mills Associat'on was
the Minister of Food.

{The Deputy Chairman in the Chair}

They were backing each other and there
was no protest on behalf of the Prime
Minister. 1 remember one particular state-
ment by the Chairman of the Indian Sugar
Mills Association almost threatning the
Governmz=rt “How dare you ‘mport? Yo
must not import. T am the Chairman of
ISMA and I am ordsring you rot to im-
rort.” Whv did you tolerate this kind of
business? What was the secret for this
kind of a thing?

Now. this is something which is verv
dear to my heart. You know, once upon
a time T was connected with the Agricnl-
tura! Prices Comm’ssion and in the sixties
or ecarly saventies we tried very hard to
kesp prices at an even keel and one of
the strategies that was adopted was that
we must strengthen the Public Distribution
System. We knew that in the case of
sugar there is fechnical movement of out-
put, prices tend to go up and down and
therefore. we sa‘d thot we mmust ma‘ntain
price stability through ensuring that 70%
of the stocks that are released to the
market everv month are released to the
Public Distribntion  Svstem—seventy per
cent at the snbsidised price to the Public
Distribution System.

Now you can go back and consult our
records. I 1 1l the Minister of Civil Snn-
plies who in equally helpless, there were
weeks when not even one kilogram of suear
was supplicd to the Public Distribution
System and over all if you do the arith-
metic. during the Srst sivx months of 1994,
not even ten per cent of the total sales of
sugar in the country was sent to the Public

Distribution System. The Government
existed but the Government existed in
order that the oprivate sharks conld

make their destiny. This is all what has
happened.

[RAJTYA SABHA]
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THE DERUTY CHAIRMAN ; Mr.-Mitra,

will you ‘plégse -tonclude? -

--SHRI ASHOK: MITRA : Now, here are

my two or “three -final questions. Now,
even this wretched report reached the
Government in the month of October.
Why did not the Government, why did not
the Prme Minister, take any action? Un-
less we make it an issue of it in Parlia-
ment, the Government would not do any-
thing. My penultimate question is this:
You know. we are adults. We read news-
papers. We are literate. We have to read
newspapers, We have read in the news-
papers the lanpuage in which the Minister
of Food has abused the Prime Minister
and it is not the -things said by him but
the language that he has used with respect
to this country’s Prime Minister. This
country is a great country, th's India, des-
pite your party, is a great country. To use
such language for the country’s Prime
Minister. I also forget whether this gentle-
man is corrupt or not. I would demand
of the Prime Minister that this Minister
ought to be dismissed on the ground of
public decency, public decency, public
decency, My final question is not so much
to the Government but to the Treasury
Benches. What do you propose to do?
The more you stall the report inside the
House, the more you claim that your
Ministers are as pure as Caesar’s wife.
The people outside are aghast. Madam,
the Tndian  National  Congress once
upon a time was a great party. A great
party. Now you go and talk to the peonle
in town and country the feeling is that this
is a party which has corrupt and people
from top to bottom. What are you going
to do about it? This is my final question
Thank you.

THE DEPUTY CHAIRMAN : Mr. Pra-
nab Mukheriee is interventing (Interrup-
rioins)

SOME MEMBERS : Who is he to reply ?
(Interruptions)

SHRI S. JAIPAL REDDY: We want
the l)’rirne Minster to reply. (Interrup-
tions,

SOME HON. MEMBERS: The Prime
Min'ster should com2 fo this House. We
want the Prime Minister. (Interrupiions)
Answers should be given by him and
nobody else. (Inferruptions)

SHRI S. JAIPAL REDDY: Madam,
vou may assure us that the Prime Minis-
ter will come.

THE DEPUTY CHAIRMAN: T can-
not assnre vou till yon sit down (Inter-
ruptions). 1 cannot give the assurance.
First, all should sit down. (Interruprions)

SHRI S. JAIPAL REDDY: The PM
should come.
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sit down. I will then deal with the
situation.  (Interruptions) Mr. Pranab
Mukherjee is in his right tq intervene.

The Government’s accountability. . . (Inter-
ruptions) ...

SHRI S. JAIPAL REDDY: You may
find out, Madam.

THE DEPUTY CHAIRMAN :
finding out ... (Interruptions) ...

SHRI BHUVNESH CHATURVEDI:

I am

It was not the statement of the Prime
Minister. It was the statement of a
Minister of State ... (Interruptions) ..

SOME HON. MEMBERS : No, no, no.

... (Interruptions)

SHRI S. JAIPAL REDDY: We want
the Prime Kiinister's reply ... (Interrup-
tions) .,.

SYED SIPTEY RAZI: This is going

totally against the conventions of the

House . (Interruptions),

o wea IFW WANY : Y CF oqgqeq
oW § 1, (WAGW), ,,

Seqwiafd : dfst 1 qF dEw Sime A
... (FmEaw) ., d3wgm L (SmEew)

SHRI BHUVNESH CHATURVEDI:
This is my statement and I will answer. ..
(Inferruptions) ...

SHRI S. JATPALL. REDDY: Why do
you want to defend the corrupt? ...(Inter-
ruptions) ...

SHRI GURUDAS DAS GUPTA: The
Prime Minister has replied in the other
House. The PM spoke in the Lok Sabha.
Why not here? (Interruptions)

The Prime Minister has spoken in the
Lok Sabha, then why that is being denied
to the Rajya Sabha? )

(Interruptions)

THE DEPUTY CHAIRMAN: T believe
they are not objecting. ..(Interruptions). . .
Mr. Mukherjee is oaly intervening.

SHRI PRAMOD MAHAJAN (Maha-
rashtra) : There is no question of inter-
vention ... (Interruptions) ... We are ask-
ing only for clarifications, )

THE DEPUTY CHAIRMAN : Please,
sit down. I believe they are not object-
ing. to Mr. Pranab Mukherjee's interven-
tion ... (Interruptlons) : .. Just a minute.
Let me understand.

i# {20 DEG: 1994]
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no geestion of intervention.
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THE DEPUTY CHAIRMAN: He can
answer on behalf of the Government, He
is in his right to intervene.

(Irterruptions)

SHRI V. NARAYANASAMY : Madam,
he can answer on behalf of the Govemn-
ment.

THE DEPUTY CHAIRMAN: He is
in his right to answer. There is no pro-
biem in it.

SHRI PRAMOD MAHAJAN: Madam,
my point is that the subjsct before the
Hous¢ is mnot a discussion, it is not a
debate. It is the right of the Members
to scek clar.fications on a statement made
by the Minister.

The Commerce Minister, as a Member
of the House, may have a right to seek
clarifications about the statement if he is
not satisfied with the original statement.
But he has no right to intervene in the
debate. He can only seek clarifications
and nothing more than that.

{Interruptions)
SHRI V. NARAYANASAMY : Mr.
Pranab Mukherjee is a Minister. He has

got every right to intervene.
{Interruptions)

SHRI PRAMOD MAHAJAN: Madam, ‘
Pranab Mukherjee is PM in name only.
He is not the real PM. ‘PM’ stards for
Prime Minister, not for Pranab Mukher-
jee.
{Interruptions)

SHRI SOMAPPA R. BOMMATI: Madam,
I am on a point of order. (Interruptions)

THE DEPUTY CHAIRMAN: Let the
House be in order first. I am not deal-
ing with any points of order until every-
body takes his seat and there is order in
the House. (Inrerruptions). Tet every-
body go back. T refuse to deal with any-
thing until everybody goes back and sits
down. Please sit down.

{Interruptions) e
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SHRI. SOMAPPA R. BOMMAI: My
point of order is this, Madam. In my
clarification, 1 have charged that the Prime
Minister is guilty, and I have demanded
his resignation. (Interruptions). 1Is any
one of the Ministers competent to answer
on behalf of the Prime Minister? 1 asked
for his resignation. 1 said that he is guilty.
(Interruptions). 1 asked for his resigna-
tion. Only he must come and answer.
The Cabinet Ministers have no right to
answer on behalf of the Prime Minister
when we are damanding his resignation.
Only he should come and answer. (Infer-
ruptions)

SHRI V. NARAYANASAMY : Let us
not lower the dignity of the House.
(Interruptions)

SYED SIBTEY RAZI: Madam, 1 am
very sorry that Mr. Bommai is the Presi-
dent of an all-India Party and he has
made such a remark against the Prime
Minister. In the statement, nothing has
been said against the Prime  Minister.
(Interruptions).

THE DEPUTY CHAIRMAN : Please go
back to your sits (Interruptions)

SYED SIBTEY RAZI: Madam, we are
prevented from making our points. When
we have to express our point of view,
they are not allowing the Minister. There
were comments made aga’nst the Com-
merce Minisry also. He has every right
to intervene. This is not fair.
{Interruptions)

SHRI SUNDER SINGH BHANDARI:
It is not a debate. Tt is only clarifications.
(Interruptions)

st Wgewe Gew oo () W
AT T@ T E Y g quT well St ¥ qu
TET 1 ... (wEEW)

IR T HIT A § A1 F vy e agew §
O qEst B ga el wm &
(aae). .. :

SYED SIBTEY RAZI: Nothing should
go on record, Madam. (Interruptions)

SHRI V. NARAYANASAMY : Madam,

there are several Ministries concerned
with this issue. (Interruptions)

SHRI V. GOPALSAMY: This side,
Madam. (Interruptions)

SHRI VAYALAR RAVI: On a point
of order, Madam. Two questions have
been raised here. 1 am not disputing the
right of the Members. (Interruptions

(RAJYA SABHA)
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THE DEPUTY CHAIRMAN :_ Pleass
switch on the mike of Mr. Vayalar Ravi,
please. (Interrupioins)

SHRI V. GOPALSAMY: What is
your point of order, Mr. Ravi? (Inter-
ruptions) '

THE DEPUTY CHAIRMAN: I have
allowed Mr. Vayalar Ravi to speak. (Inter-
ruptions) Please sit down. Let me listen
to his point of order. (Interruptions)

Mr. Ashok Mitra, please sit down. (Inter-
ruptions}

SHRI S. JAIPAL REDDY: On »
point of order, Madam.

THE DEPUTY CHAIRMAN: 1
allowed Mr. Vayalar Ravi to speak.

SHRI S. JAIPAL REDDY: We cannot
listen to anyone other than the Prime
Minister. (Interruptions)

have

SHRI VAYALAR RAVI: Madam, 1
am not questioning the right of any Mem-
ber sitting in the Opposition to demand
the presence of the Prime M nister here.
Madam, the quesion before this House is
whether a Member of this House has the
right or not. It is not a quesion of disput-
ing anybody's right. I am not disputing
your right to ask for the presence of the
Prime Minister here. But my point is
different. The question is whether a
Member of this House whether he is 2
Minister or not—has the right to intervene
in the debate. (Interruptions)

Let me finish. (Interruptions)

SHRI S. JAIPAL REDDY : Mr. Ravi,
this is not a debate. We are only seek-
ing clarifications from the Prime Minister.

We want the Prime Minister alone to
answer.

SHRI VAYALAR RAVI: Madam, hers
the question is . (Interruptions)

ot WA qrw (fagic) @ e 9% a@my
fo gz ooy # &R | (ewaaw) |
TR qAE FE gOT oy fe I feern
dmfan § 7 ... (voeum) .

SHRI VAYALAR RAVI: The
merce Minister has every right.
ruptions) ’

Com-
(Inter-

SHRI V. GOPALSAMY : Mr. Ravi,

you have made your point. (Interrup-
tions)

SHRI VAYALAR RAVI: Let me
make my point of order. I am not ques-
tloning your right. (Interruptions) Mr.
Pranab Mukheriee is a Member of
this House. ‘His Ministry has alsoc besn
teferred to. (Interruptions)

LRI
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THE DEPUTY CHAIRMAN : Please
allow Mr. Ravi-to--speak. Do you: think
only you have the right to speak in the
House and the Members on the other side
have no right to speak ? This is not fair.
Please. (Interruptions)  You should
give opportunity to the other Members
also to speak. You have your viewpoint.
(Interruprions) Please keep quiet. Let
him say whatever he wants to say. You
are creating a rumpus here. He is try-
ing to explain his viewpoint. He has the
right. One has to listen to each other’s
viewpoint. [ have to listen to his point
of order and deal with it. It is not pro-
per that only what you want should be
done and the others cannot have their
say. Please. You are sitting in a big
House. I do not want to give a sermon
again. Please. I am to saying anything.
(Interruptions)  Mr. Bommai, Please sit
down. Mr. Ravi, what is your point of
order 7 dn.x rupnons)
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SHRI VAYALAR RAVI: Madam, my
point of order is this. There are, speci-
fically, two issues involved here. One is
that the hon. Members want the Prime
Minister to be present here. I am not
questioning their right. But my point.
Madam, is very simple. Has a Member
of this House—whether he is a Minister
or not—the right to speak in the House or
not? This is one thing. Secondly, whe-
ther he, as the Minister of Commerce,
the right to speak or not? 1 say this
because the Ministry of Commerce has
also been referred to in the report. Fur-
ther, some of the Members who spoke also
referred to the Commerce  Ministry,
Therefore, as the Commerce Minister, has
Mr. Pranab Mukherjee the right to speak
and clarify the position or not? This is
my point.

SHRI SOMAPPA R. BOMMAI: No.
(Interruptions)

SHRI S. JAIPAL REDDY : Madam,
on a point of order. (Inrerrupnom')
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SHRI S. JATPAL REDDY : Madam...

THE DEPUTY CHAIRMAN :1 will
allow you . (Interruptions)

SHRI GURUDAS DAS GUPTA:
Madam, it is three o'clock now. Accord-
ing to the Supplementary List of Businessz
the hon. Finance Minister has to lay re-
vised paragraphs of the Action Taken Re-
port on the Table ... (Interruptions) ...

THE DEPUTY CHAIRMAN: He
lay it on the Table,

can

PAPERS LAID ON THE
TABLE--Contd.

Revised Paragraph of the Action Table
Report

THE MINISTER OF FINANCE (SHRI1
MANMOHAN SINGH): Madam, I beg
to lay on the Table a copy each (in Eng-
lish and Hindi) of the Revised Paragraphs
of the Action Taken Report on the Report
of the Joint Parliamentary Committee to
enquire inio irregularities in securities and
banking transactions. .. (Interruptions)...

Y[ ] Transliteration in Arabic Script.



